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N7 o | FINAL ORDER
i ' (0-9-1987

CENTRAL ADMINISIRATIVE TRIBUNAL
MADRAS BENCH '

No. O.A. 581/86

Ke Ce Krishnan Nair Applicant

Vse

K.S5. Unnithan, ) ‘

The Regional Officer, Directorate of X
Field Publicity, Government of India,x
Upplam Road, Trivandrum

: X
V. Madhusoodhanan Nair,
Field Publicity Assistant (L.R.) X

' Regional Office, Trivandrum Respondents
- The Secretary, Ministry of X
Information and Broadcasting, i.
New Delhi.: X
M/s. K. Kurian Joseph counsel for the
! George K. Thekkel applicant
& P. K. Santhamma
Shri P.V. Madhavan Nambiar, SCGSC For respondant No,
p ' : _ 1 &3
M/se Ko Ramakumar For respondenﬁ No. 2

CORAM:

‘ Hon'ble sShri G, Sreedharan Nair,
| Judicial Member

ORDER
This dpplication is filed by a Field Publicity

Assistant attached to the Directorate of Field Publicity /V:~
: - - A

§hallenging the order dated 4.4.1986 transferring him

"

from Trivandrum to Cannaanore. It is urged that the
! | -
applicant was able to secure a posting at Trivandrum (,/

only'in the year 1980/and that during the entire period

of his earlier service, he was working outside. It is
stated that he is suffering from very high blood pressure
and is on treatment, It is also.urged that from April,

31986 onwards, the salary of the applicant has not been -

released,
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2. A reply has been filed by the respondents wherein

it is contended that it was on the basis of the request

- .0of the applicant that he Qas pOSted at Trivandrum in
11980. Though he was due-for & transfer in 1984, for
‘accommodating others tu;n by turn,‘in view of his
‘request, he was con&ﬁnued. In order to evade the 6rder

©of transfer, the applicant absented himself from duty

and later sent application for leave. It was only

thereafter he joined duty at Cannannore. Explanation

‘has been called for from the applicant for his absence

and the payment o0f salary for the period of absence

will be considered after regularising his absence.,

”'From the pleadings, it is clear that the impugned order

of transfer has been passed in the exigéncies of service.
admittedly, the applicant had been working at Trivandrum
fromthe yeér 1980 onwards., It is speciﬁically stated
in the reply that others also have to be given the
benefit of posting at Tfivandrum. It may be noted that
the applicant got the posting on his request. That the
b-w&ﬂ—vzan-w '
appllcant is wadeeding treatment is no ground for
;halleng;ng the order for transfer. He can continue to
have the treatment in case the allment is continging,
even at Cannannbre. In the circumstances, I am nbt

persuaded to hold that the order of transfer requires

interference, and as such the prayer is hereby disallowed.
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3e ®ve Counsel for the applicant submitted that
from April, i986, the applicant is not being paid

his salary. According to the respondents, explanation
has been called for from the applicant ﬁor his
unauthorised absence and after considering the matter
albné., the disbursement of the salary can be had;

Now that the applicant has joined duty at Cannannore,
the respondents shall expedite the matter and disburse
thev pay and allowancesm%waa&gm legally due to the
gpplicant as expeditiously as possible,

4, . Subject to the aforesaid direction, the

application is dismissed.

(G. SBreedh@ran Wair)
Judicial Member
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